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entitled to claim SSI exemption. Consequently, they are ‘"me’_.

pay duty and the Proceedings were Initiated against them. g
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on the show cause notice, the demand of Re55)

sought to be confirmed alongwit
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interest.  The penalties were also. proposed against the m'f"r

assessee and their directors, The matter was adjucﬁ ed, Ld.

Comm!ssloner in the adjudlcaﬂon gave the bﬁl’l\éﬂt‘r ' oy
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co-appellants. The assesse
confirming demand o d
imposition of penalties. Tt

dropping of demandéd'fé:,, period ¢
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On the other hand, L4, ag submits that the fact
assessee is using the brand name ‘Mgra- -

Sl

assessee has declared that they are using the brand name "MEFA’

which is their company’s name and one svchﬂ\ededg,rgﬁg&
extracted below:-
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6. On 90’“9'31"0"9'\ the,:r.s.a'lg dedat‘atlon,

we find that the

"MEFA". Therefore, it

cannot be alleged that the assessee has not declared the fact that

extended period of limitation. Therefore, we ﬁndnomeﬂt]’n

appeal of the Revenue, the same is dismissed.

7 Now come to the appeal of the assessee as

appellants, we find that the assessee has placed
assignment deed as well as lease deed in favour of use of saic
brand name, plant, machinery of M/s.Metal Fabri
although the said lease deed/assignment deed has not
registered but in view of the decision of this
Plazma Pipe Industries vs. CCE, Delhi-11-20
Del.), we hold that the assessee Is entitled to
SSI exemption notification as the
name of third party. In that circumsta

assessee [s entitled 'to:avaii',ﬁ%g; ne

8. Further, we hold that if any clearanc
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I the resutt, the appeals filed by the asses
and the appeals filed by the co-appellants. ane«' |
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